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0.A. 742/93 " Dt. of Decision : 10.2.94

ORDER

{. As per Hon'ble Shri A.8. Gorthi, Member (Admn.,) }
| ;

The applicant statgs that ha:uas:initdally
sngaged as @ Casual Worker in the Respondent Labuuatory
in August 1984, Hg worked as such for some time é;d
was paid from the public funds. In 1987 hs startad
working ﬁith the Unit Run CSD Canteen of the respandent%
nrganisétinn. While werking in the Unit Run CSD
Cantesn, he was paid Prom the Canteen Qro?its which

Lok wrsdd G
were Not public fund whieh .ams under the status of

regimental fund.

Ze In 1991 the rgspondents conducteg a selaction
for regular appointment to the post of haipar. The
applicant . along with another casualluorkenawas selected
as can b; seeﬁ-from the raspondsngé lstter dt. 5.3.91.

Thereafter he was given the appointmenﬂ order also vide
1

' Daily Order Part I, dated 26 June 1991, The order states

that consequant to regularisation, he Qas appointed as
helper with sffect from 13.12,1991 and was alsoc allotted
Token No. DLRL/89Y., Ewen though he was thus appointed,
he was informed uidexlettgr dt. ZZ'June 1993 that his
&l appoinﬁmaﬁt as Helper yas 50; regu%ar and that his

i
case which was teken up with eare R&D Head .Quarters, Delhi

- was turned down on the ground that at the time of

" pegularisation, he was working as a Casual Labour in the

Unit Run CSD Canteen and that he was not péid from
4+ 4 ' ™ - —i
public fund. Aggrieybd by the seme hs haglfiled this
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application praying for a direction to the respondents
to set aside the impugned order dt. 22 June 1893 and to

pass such order or orderd as may deem fit and just.

3o 3 The respondents in the reply aFfidavit have

atated that the applicant was throughpout working as a

Casual Labour in the Unit Run C5D Canteen and was heing

paid from the cantéen profits, He was never paid from
| e K

the public fund. Eeneeqﬂeﬁ%—%elvarinus schemes which

are in vogue for regulsrisation of casual laboursrs, cannot

-

‘be invoked by the applicant as he was ndtkcasual worker

paid fram the public funds. The respondents admit the

)Pact tnat the applicant was selected and offered the

appoi&tment of the~helper but contandg# that it was done
erronegusly, In fact, other employees who were working
with ﬁha cantean yere also given regular appaintmentéFut
the same was found to be gefective becagse they were not
paid from public Pund«bﬁ%=§aﬁ&=ﬁa;s&y uﬂﬁ#iﬂgzﬁﬁzaéﬂﬂai K;‘

ngggfnr. The case of those individuals whp had alrsady

been taken up with the higher Head Qqartsrs, where the

matter is under considaeration,

4, We have heard learned counsel for both the

: | 7
~parties, It is urged by the applicant's counsel-uthat

the applicant e d worked as Casual Labourer in the DLRL
and was paid prom public fund during:the period 1984-87,
It was only thereaptgr that he was shiffgd to the Unit

Run CSD Cantegen. Thus the applicant uasiin continuous
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employment of the respondents and cannot therefore be
denied the bensfit of regularisation in accordance with
the extant scneme, In any case 8s the applicent yas
duly selected. and was given W negegaary @ppointment

ordsf)the respondents are’ ~ ~  Vto that-of—the—sams
apd give him appointment as a hslper and continus him

TR T .
as suche. Tha important ma&tgey that has to be yerified

i
is whether the applicant had worked as a Casual Labour
YO WY Y S |
4&&#&CMring 1984-87 and was being paid from the public
z

fund during that period. If that is so, we—8ae his case
for regularisation dessrves to be considered
notuithstanding the fact that from 1987 onwards hse
‘was working with the Unit Run CSB Canteen of the

respondents., This aspect of the matter‘kﬁ-fequiregs <
to be verified by the fBSpnndents.

‘5. ? In case ;t isﬁ@ﬁj@kthat the applicant did
work as a Casual Labourer with the DLRL during the
year 198@}67 and yas paid from the public fund, he
shoulq be given similar benefit as was éiuen to

Sri. PBVYS. Murthy and Sri. Srinivasulu who also

while working gs Casual staff in ths Unit Run €SD
Canteen yeres reguiarly employaﬁ as LDC and Lab beargr

respectively by the respondents.



6o | In view of tﬁe afore stated. the respondents

are given two months time to verify ?he working of the
applicant as stated 2bove and in casé it is found that i
the applicant did Qork as a Casual labour 1984-87 and ‘
paid from public fund, the responﬁents are directed

to give effect to the appointment ordsr issued by

Daily Order Part I dto 28.6{.1991.

Lo *
T i The application is&dispused of. No order
&s to costs. B
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. (T. CHANDRASEKHARA REDDW{i (A.B. GORTHI)
dq | MEMBER (3JUDL.) MEMSER(ADMN.) .
, 3
Datsd : The 10th February 94, )
(Dictated in Open Court)
ﬁ‘l@/‘:i\. 2%
spr . beputy Registrar(JJﬁﬂiLim
To . : I !

1. The Director of Defence Electronics,
Research Lab, Chandrayanagutta,
Hyderabad-5,

2, One copy to Mr.B.Tharakam, Advocate,1-%0-24, Ashoknagar,Hyd.
3, One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.

4, One copy to Library, CAT.Hyd.

5. O spare copy.
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Re je¢ted/Crdered.

No order as to costs.






